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Z== HARYANA STATE POLLUTION CONTROL BOARD
~ww=»  Faridabad Region, Opp. HewoAppmt., Sector-16, Faridabad
Website: www.hspcb.gov.in

Memo.No.HSPCB/FR/2021/ 2130 — 32 Dated: 62 |11 ] 21n)
To
The Registrar General,

National Green Tribunal,
New Delhi,

Sub: Status Report on behalf of HSPCB in compliance of order dated
05.04.2021 in O.A. No.49 of 2020 in the matter of Tulinder Katoch Vs

State of Haryana &Ors.

In this connection, please find enclosed herewith the Status Report on
behalf of Deputy Commissioner, Faridabad and HSPCB in compliance of order dated
05.04.2021 in O.A. No.49 of 2020 in the matter of Tulinder Katoch Vs State of Haryana
&Ors.

Submitted for your Kind information please.

DA/as above .
SN
[l
Regfonal Officer

Faridabad Region

Endst. No. HSPCB/FR/2021/ Dated:
A copy of above is forwarded to the Chairperson, Haryana State Pollution

Control Board, Panchkula for information and further necessary action please.
) A
W\Va
Regional Officer
Faridabad Region

Endst. No .HSPCB/FR/2021/ Dated:
A copy of above is forwarded to the Legal Cell, Haryana State Pollution

Control Board, Panchkula for information and further necessary action please

& 'Y\
M\”p
Regfonal Officer

Faridabad Region



BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

OA No0.49/2020

IN THE MATTER OF:

Tulinder Katoch & Anr.

Applicant(s)

Versus
' State of Haryana & Ors. Respondent(s)
INDEX
: S. Particulars Pages
! No.
1. | Status report in compliance of order dated 2-5
! 05.04.2021.
> | Annexure-1: Copy of Memo dated 6-7 i
27.10.2021.
3. | Annexure-2: Copy of Memo dated 8
26.10.2021. :
i
4. | Annexure-3: Photographs taken on dated 9-10
27.10.2021.
5. | Annexure-4: Copy of Memo 11 '\
No.MCF/MOH/2021/238 dated 10.09.2021. \
|
6. | Annexure-5: Copy of Memo dated 12
28.10.2021
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BEFORE THE HON'BLE NATIONA

L GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

OA N0.49/2020

IN THE MATTER OF:

Applicant(s)

Tulinder Katoch & Anr.

Versus

Respondent(s)

State of Haryana & Ors.

AD AND

REPORT_ON BEHALF OF DEPUTY COMMISSIONER, FARIDAB
IANCE OF

HARYANA STATE POLLUTION CONTROL BOARD IN COMPL

ORDER DATED 05.04.2021

MOST RESPECTFULLY SHOWETH:

Background:

1.

That this Hon'ble Tribunal took notice of the application action
against collected garbage and sewage on the bank of U.P. - Agra
canal. In compliance of order dated 03.09.2020 passed by this
Hon'ble Court, a report dated 23.02.2021 was filed incorporating
action taken and proposed to be taken by the Municipal
Corporation of Faridabad. The relevant portion of report dated

23.02.2021 is reproduced below:

“3, That in respect to water stagnated, it is submitted that
1800 mm dia sewer line work under AMRUT Scheme has
been allotted to carry out the sewerage load of MCF Sectors
falling on western side of Agra Canal. The sewerage of MCF
area in sector was also to be connected to this sewer line.
However, due to pending NOC from finance department this
work is getting delayed. Taking note of the present situation
alternate immediate solution is being planned to carry the:
sewage upto sewere line already laid down. Accordingly, an
estimate of Rs. 17.10 Lacs has been prepared to lay pipe
line and channelize the water into sewer line already in
place. The administrative approval of this estimate has been
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approved from the Commissioner, MCF and execution of
started after completion of tender process.

work shall be
Execution of this work is likely to be completed within four

months.
It is also submitted that water stagnated in the area is being

disposed off by installing the sewer Engine/ Tractor and same

is likely to take 20 days.”

This Hon'ble Tribunal after considering report dated 23.02.2021,

vide order dated 05.04.2021 directed that further action be taken

expeditiously and sought further action taken report.

As per information received from the Municipal Corporation of

Faridabad (MCF) vide letter dated 27.10.2021,

NOC/administrative approval was sought from competent

authority/Executive Engineer (B&R) Public Works Department to

in report dated

execute the task as proposed and mentioned

23.02.2021. However, said request was denied. Considering the

emergent situation at site, request for permission was not

persuaded for long, rather, a new strategy was planned i.e.

cleaning the already lying sewer line in non-functional position

due to clogging etc. and to channelize sewer into this sewer line.

Accordingly, said sewer line was cleaned and made functional.

Thereafter, flow of sewage was channelized into this line. At

present, no sewage is flowing towards area in question from the

MCF area. The stagnated water in area in question had also been

disposed of as committed in para no.3 of report dated

23.02.2021.

It has been further informed that while visiting the area in

question on 25.10.2021, some Construction & Demolition waste

was found which was adjusted in low lying area in question on the

g of 26.10.2021. It was

g of 25.10.2021 and mornin
31

evenin



informed that no waste is lying on the area in question, as such,

there is no possibility of burning of waste. It is worthwhile to

mention here that during said task, official from Irrigation
Department, State of Uttar pradesh objected the task being
executed by MCF through JCB machine. The said official claimed
ownership right over the area in question. Accordingly, Executive

Engineer, Div-11I, MCF informed the Executive Engineer, Head

work Division Agra Canal about the incident and requested that
cleaning, removal of encroachment etc. in future may kindly be
done by U.P. Irrigation Department itself. It is noteworthy that

letters/representations have also been written to State of U.P. and

its authorities and annexed with OA as Annexure A-15 to A-18.

After receiving the report from MCF vide Memo dated 27.10.2021
alongwith photographs, area in question was visited by official of
the HSPCB also on the same day. The photographs provided were
verified and found true. Copy of Memo dated 27.10.2021 issued
by Executive Engineer, MCF to the Regional Officer, HSPCB,
Faridabad is annexed herewith as Annexure-R/1. Copy of Memo
dated 26.10.2021 issued by Executive Engineer, MCF to the
Executive Engineer, Head work Division Agra Canal is annexed
herewith as Annexure-R/2. Photographs taken on 27.10.2021

are annexed herewith as Annexure-R/3.

It is submitted that for prevention of burning of waste,
constituency wise, 5 no. of team has been constituted comprising
5 members each vide office order bearing Memo
No.MCF/MOH/2021/178 dated 09.08.2021. Copy of Memo
No.MCF/MOH/2021/238 dated 10.09.2021 issued by Medical
Officer of Health, MCF is annexed herewith as Annexure-R/4.

It is submitted that with respect to rejuvenaticn of ponds in
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Faridabad, it has been reported by the concerned Executive
Engineer, MCF vide letter dated 28.10.2021 that no pond exits in
area in question pertaining to Irrigation Department, State of
Uttar Pradesh. However, progress pertaining to rejuvenation of
ponds/water bodies as mentioned in 0.A. No.325 of 2015 (Lt. Col.
Sarvadaman Singh Oberoi Vs Uol & Or.) and O.A. No 393 of 2019
(as Mahesh Kumar v/s State of Haryana & others) is being
monitored by the Haryana Pond and Waste Water Management
Authority, Panchkula. Copy of Memo dated 28.10.2021 issued by
Executive Engineer (Pond), MCF to the Regional Officer, HSPCB,

Faridabad is annexed herewith as Annexure-R/5.

The report is submitted accordingly for kind consideration.

It is undertaken to comply with the directions passed by this

d

Hon'ble Tribunal.

/ Qdﬂ\(
Regional Officer, District\Magistrate,
Faridabad Region Faridabad

HSPCB

Place: Faridabad

Date: o;/\\\\exu
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Haryana State Pollution Contro! Board, L
Faridabad. '
Memo No. MCF/EE/111/2021/1075 dated 27.10.2021

Sub: Action taken report in the OA no. 49 of 2020 in the matter of Tulinder Katoch & others
V/s State of Haryana & others.

\n reference to your office memo no HSPCB/FR/2021/2040 dated 30.09.2021 regarding
the subject cited above the action taken report in O.A. No. 49 of 2020 titled as Tulinder Katach
2 Ors. Vs St of Haryana given as under:

1 The Municipal Corporation of Faridabad has already updated with the action taken
report to Pollution Control Board vide office noting/Memo dated 19.02.2021 and
19 11.2020, basis on which a report has already been filed by the Board on 23.02.2021
hefore the Hon'ble NGT. The action plan submitted was as under:

“ That in respect to water stagnated, it is submitted that 1800 mm dia
sewer line work under AMRUT scherne has been allotted to carry out the
sewerage load of MCF area in sector was also to be connected to this
sewer line. However, due to pending NOC from finance department this
work is getting delayed. Taking note of the oresent situation, alternate
immediate solution is being planned to carry the sewage up to sewer line
already laid down. Accordingly, an estimate of Rs. 17.10 Lacs has been
prepared to lay pipe line and channelize the water into sewer line already
in place. The administrative approval of this estimate has been approvad
from the Commissioner, MCF and execution of this work is likely te be
completed within four months.

It is also submitted that water stagnated in the area is being disposed cff
by installing the sewer Engine/ Tractor and same is likely to take 20
days.”

2, Hon'ble NGT took note of the report and passed orcer dated 05.04.2021 directing to
rake further action expeditiously. '

3 To execute the above stated rask, a letter dated 25.03.2021 bearing memo N PMCFE/EE
I11/2021/321 was sent to the Executive Engineer (B&R) Public wWork Department Harydand
to provide NOC/ Administrative approval but the permission has not granteg and

! 7refused by the competent authority/ Executive Engineer (B&R) public Works
Department vide: letter gated 12.04.2021 bearing No0.3015/DB However, anotner
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request has been sent to authorities of the Public Work Department to reconsider the
matter and also informed that the matter is before Hon’ble NGT vide letter dated .
16.08.2021 bearir;g memo no. MCF/EE-111/2021/747, but the reply from the said office
has not been received. In such situation, a new strategy was planned to clean the sewer
line already present but lying non-operational due to clogging and to channelize the
sewage therein. Accordingly, sewer line has been cleaned and made operational.
Thereafter, sewage has been diverted towards this cleaned sewer line and the system is
now operational. No sewage is being stagnated in area in question from the area falling
under the jurisdiction of MCF.

The Water stagnated in the area was also dispaosed of as committed in para no. 03 of
report dated 23.02.2021. However, area in question is low lying area. Therefore,
possivility of collection/stagnation of rain water in said area cannot be ruled out.

While visiting the area in question on 25.10.2021, some Construction & Demolish Waste
was found which was adjusted M that low lying area on evening of 25.10.2021 and
morning of 26.10.2021. However, during said task, official from Irrigation Department,
State of Uttar Pradesh objected the task being executed by MCF through JCB machine
claiming ownership right over the area in guestion. Accordingly, MCF vide letter dated
26;10;2”21 has informed the Executive Engineer, Head Work Division Agra Canal
heaving its office at Okhla-New Delhi about the incident and present proceedings
before NGT. It was requested that cleaning, removal encroachment etc. in future may
kindly be done by UP Irrigation Department itself. Copy of Memo no.
MCF/EE/III/2021/1071 dated 26.10.2021 is enclosed herewith.

In nutshell, the requisite action has been taken by the MCF by channelizing the sewage
into sewer line which was being cleaned and made operational. The land in questian is
under the ownership and jurisdiction of U.P. Irrigation Department. Therefore, Hon'ble
NGT may kindly be requested to manage the affairs of the area in questicn by UP
Irrigation Department on its own level to protect from encroachment /dumping of
waste and/or any other task as directed by the Hon'ble NGT. It s also submitted that at
present, no waste is lying on the area in gquestion (opposite to building of applicant
No.2). As such, there is no possibility of burning of waste. However, for future, UP
irrigation Department may be asked to do the needful.

Executive Engineer, Division lli,

MCE)Qldi Fafidabad
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Nstrict Allorey,

N Municipal Corporation,
Faridabad.

Memo No. ¥ .
0 No. MCE/MOW/ 2021/ 239 Dated: - 10.09.2021

ubjeet: Action taken report in the matter of OA no, 49/2020 of Hon’ble

On the subject cited above, find action taken report on point no. 4.3

i.c.. "Proventing buring of waste™ is as follows:

A) For prevention of buring of solid waste, constituency wise 05 no. of teams was
constituted comprising of 05 members each vide this office order bearing
memo no. MCF/MOH/2021/178 dated: 09.08.2021 (Attached as Annexure-

“47).

B) Further. details of challans issued against violators is as under: -
ued from 01.01.2020 to 31 .08.2021 = 29 no.

Total challan iss
= Rs. 1.45,000/-

Amount of challan imposed

Medial Officer of Health

Copy Lo: -

|. Corporation Secretary, MCF for information & necessary action please.

o Faridabad steppina towards Smart City



‘. virice of The Deputy Commissioner, Fariaabad

A Ao &) 5

1. Commissioner, Municipal Corporation, Faridabad.
y 2. RO, HSPCB Faridabad

No. LFAI/2021/ £qiy-ar Date. 2-3]M0fLov/

Subject: Regarding reply to be filed in OA No. 49/2020.

Please find enclosed herewith reminder received through E-mail

from consultant-judicial NGT (PB) on the above subject for filing of reply.

You are requested to ensure to get filed reply in the Hon'ble NGT

in OA No. 49/2020 as informed by the consultant Judicially NGT. The Action

Y

for Deputy Commissioner
(- Faridabad. & =

Taken Report be send to this office.

No. LFA-1/2021/ 6ab -9 & Date. 2-9-/0 263

A copy of above is forwarded to Nodal Officer M.C Faridabad for
information & necessary action please.

o

d? for Deputy Commissioner
¢ Faridabad. .

e e
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Office- 1'°-2™ Toor, Mind Secretariat, Sector-12, Faridabad,
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